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IN THE ch'.rRAL ADMINISTRAT IVE TRIBUNAL S
©+  ERNAKULEM BENCH Ca

DATE OF DECISION3138,93 .

M.EnVarghe%é;; L ee Applicant-
Mr,T, Ravikamar | .. Advocate for opplicant'

| Versas
3. The Divisional Personnei Off icer, . | o f’:

southern Railway, Palghat..

. 2. The Divisional Personnel @ffice:.-
- Southern Railway,‘Trivandrum.

@:
3, The Chief Persomnel Officer, -
Southern Railway, Park Town, Madras.
4. The Sports Offiter, Southern Railwey,
Park Town,'Madras.-
5, Union of Imlia represented by
: its General Manager, Southern Railway, : _
Park Town, Madras. «+ RESPONDENTS

Mr.Thomas Mathew Nell imootil -—Adnoéate for respondents
L3 ‘
CORAM )

The Hon'ble Mr.N.Dharmadan, Judicial Member

~The Hon'ble Mr.R.Rangaréjan,Administrative Member

. JUDGMENT

ghri N.Dharmadan, Judicial Member,
. . \ ‘ . ‘
Applicant who claims to be & championv

in$pole vault and was a partlclpant in State level, /
S “f‘l R

‘,wﬁ
i ~¢ﬁ ’ tional und international meets has fiLed this

[

» g it

applicatlon under section 19 of the Admlnistratlve

i ‘ Trlbunals Act w1th the following prayers.

skl g "1. to alrect the respondents 3 ‘and 4 to‘

scmpulously mpl.ement Annexure~B and‘ )

accord the apnlicant promotion to Rs.
425-640 scale from 3. 12.76 and all -t

‘consequential benefits.

2. to direct he should be provided with
" the benefit of seVen increments as

@L; - ‘enunciated in Annexure-E

3. to issue such other orders or dlrections
..as this Hon'ble Trlbunal may deem fit o

and proper in the facts and ClrcumstanCes‘

Of the’ cqse.
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2.

s Wi ra

for admisslon,

-2-

At the time when the cCase was téker; up

learned counsel. for applicent sﬁbmitted

that the “grievances have been clearly stated in Annexure-H

¢

'representatlon and it is oenaa.ng bei'o::e the 5th respondent e

(General Manager, .

v Ssouthern Railway, Madrae). He also

submitted that he will be satisfied if the original -

in éccordénce with lawe

3.

also,

are satisified that the- Suggestioh-rxiade by the counsel

for the applicant in the Bar'can be accepted and

appllic'.atio_vn‘is dispésed of with appropfiate ~directions
to the 5th respOndent for a careful corgsideration "

of the grievances and disposal of the representation |

We h'avehea:d learned counsel for respondents

Havin_g considered the matter indei:éil, we

/

accordingly we have decided to dispose of the Or’iginalf

application with a direction to the 5th respondent to

4q

with law, We do s0.

consider and pass orders on Annexure-H, in accordance

Inthe result the application is disposed

of at the admission-stage itself funder Section 19(3)

of the Administrative Tribundls -Act.

no order as to costs,

O

There will be-

Dited the 13th day of August,1993.

(R.Rangarajan) -

~ Administrative Member

ks/13.8

~ (N.Dharmadan .‘3.?'(%3 .

“-Judicial Member
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LIST OF ANNEXURES

1.

2.

3e

Annexure-B

Annexure-E

Annexur‘e_-ﬂ

-3-

-

True cdi:y of order No,E(No)
I11/75/RR1/26 dt. 23.11.76.

True copy of Order No.E(Sports)

Repreéénta‘tion submitted by ,
the petitioner to RS on 7.1,1991.



